
O.A.NO. 249 CF 2001 

ORDER DATED 12-. 2003. 

Hea rd Mc • Gan eswa r &at, Learn ed Co Ufl S ci 

aearin for the Applicant and 	 Learned 

Addtiona1 Standing counsel for the Union of India, 

appeaririçj for the ResponcIeilts and perused the reccds. 

Applicant a technical officec(T-.6 grade) 

in th C.R.&.I,3i adhacpur,ttackunder Ic? received 

the financial oenefits,having completed 12 years of his 

secvice,under career advancemt scheme,Several of his 
Oi4r 

juniors received career advancemt o€fits on 

completion of their five years of services.By raising 

a grievance that his Juniors have reached  the same 

scale as tt of him, after a short span of employment, 

the AppliCant has filed this Original Application U/s. 

19 of the Administrative Tribunals Act,1985. 

A counter has been filed in tJ.is  case by 

the ResOndents explaining the circumshances in which 

Career advancemt biefits have aeon granted to th 

Technical officeLs ,f the cRRI/IR. 

Applicant has pointed out no statutory or 

administrative infhrmity in this case.lie has net pointed 

Out as to hw he has 4een prejudicially affected by 

rant of career Advancemit oenefits to his junicrs at 

the end of five years of their emplejtht. In the said 

S. 



- 	 - 

Air- 

Cofltd...Order dated 17-02-2003o 

premises thete appearS to be really, no assailable 

çrievances in this case to be adjUdicated by this 

.riunal, e,therefere, find no merit in this Criç$nal 

?licati which is accsrdinLy dismissed oy leaving 

the parties to oar their own casts. 

4iile parting with this case,liberty is 

hery granted to the Ap1ic1flt to approach his authorities 

with regard to impairity in the matter of Career advance 

ben efits,if any. 

I 	 sd copies of this order to all the 

artieseFEee copies of this Order be given to lEarned 

ourisel for both sides. 

2 
(B. ~Om) 	 (MAN0i AN M0hANY) 

VrCCkAIMM 	 MEM3 JUDIcIAL) 


